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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No amount has been
sanctioned, but as stated in reply to
Question No. 403 answered on the 25th
Ferbuary, 1960 a scheme for giving ad
hoe assistance to migrants from the
Pakistan held areas of the Jammu and
Kashmir State was announced pn the
Tth January. 1960. A copv of the
Press Note giving details of the scheme
was also then placed on the Table of
the Sabha.

(b) The amount is being disbursed
by an Officer of the Central Govern-
ment posted at Jammu for the pur-
pose.

tc) As stated in reply to part (a) of
Question No, 1035 answered on the
22nd March, 1960 the number is about
35.000 families.

Shri Ajit Singh Sarhadl: In view
of the fact that there are very few
prospects of the restitution or res-
toration of the Pakistan-occupied
arcas of Kashmir, are claims being
invited from these 35,000 people, veri-
fying the properties which they
have lo# there, as was done in the
case of the refugces from West Pakis-
tan?
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Shri Mehr Chand Khanna: 1 have
answered this question many times in
the House. I shall clarify the position
of the Government of India. This
area is a part of India, and we consi-
der it as such and we are not going
to concede that point.

Shri Ansar Harvani: Is it not a fact
that a number of properties in Sri-
nagar und round about which were
vacated by the people who have mig-
rated to Pakistan have been allotted
to the p.ople living in Kashmir instead
of 1o those people who had migrated
from the Pakistan-occupicd area of
Kashmir?

Shri Mehr Chand Khanna: If the
hon. Member is referring to the Cus-
todian's law in Jammu and Kashmir,
that is not under the Government of
India.
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Shri Mehr Chand Khanna: ] have
given the reply. Probably, the hon.
Mimber did not follow.

Shri Braj Raj Singh: The hon.
Minister has not answered my ques-
tion.

Shri Ajit Singh Sarhadi: May I
know whether the displaced persons
from the Pakistan-occupied arca of
Kashmir settled in India outside
Jammu and Kashmir are entitled to
the same rights and privileges in res-
pect of allotmrnt of Government pro-
perties, as other refugees from West
Pakis‘an?
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Shri Mehr Chand Khanna: ] have
made declarations, and I repeat it, that
those migrants who have come from
the raider-held areas of Jammu and
Kashmir are eligible, and they are
entitled to certain facilities under the
compensation scheme, both in the
‘matier of saleable properties as also
in the matter of allottable properties.
To that extent, I am prepared to give
them a concession in the matter of
readjustment of public dues.

Shri Ajit Singh Sarhadi: Is it not a
fact that the present rules under the
Displaced Perszons Compensation and
Rehabilitation Act do not permit those
rights and privileges to the displaced
pursons  from that side, and if so,
would the hon, Minister bring forward
any legislation to give them those
rights?

Shri Mehr Chand Khanna: No.
There 15 no question of any  legisin-
tion being required. Under the rule,
[ have the right to allot an allottable
property to a :ilting oocupant. As
regards those who are thvere and are
eligible and ure¢ in posscssion of pro-
perty of the value of below Rs. 10,000,
1 am prepared to give them certain
concessions under my scheme.

Shri Braj Raj Singh: The hon.
Min‘ster has nol answered my ques-
tion. My point was this. The hon.
Minister was heard to say that the
Janvmu and Kashmir Custodian’s law
wa: not within the jurisdiction of the
Gov.rnment of India. 1 want to know
what steps the Government of India
have taken to bring that law within
the jurisdiction of the Government of
India. For, since some time past, we
have been sceing that the Govern-
ment of Jammu and Kashmir want
that all the laws of the Central Gov-
ernment should be applicable to their
State also excepting a few. So, what
steps did the hon. Minister take in
this behalf”?

Mr. Speaker: The hon, Member
wants to know why that law also has
not been taken over by the Govern-
ment here?

Shri Mehr Chand Khanna: I have
answered and I would repeat that
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certain obligations were also involved
on our side; I am concerned with this
question only to a limited extent, thal
is, with those migrants who have come
there and have been allotted lands.
In connection with those lands, though
they happen to be evacuee and belong
to those pvrsons who have gone away
to Pakistan, I have been given an
assurance by the Prime Minister of
Jammu and Kashmir that there will
be no difficulty in passing on the titles
of those lands to these migrants under
my scheme.

Production of Fertilizers

+
Shri D. C. Sharma:
+g72. ) Shri P. C. Borooah:
7 Shri Damani:
[ Shri Somani:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No. 360
on the 22nd November, 1960 and slute
the up-to-date progress made by
Technical Committee: for the produe-
tion of fertilizers?

The Minister of Industry (Shri
Manubhai Shah): With the submission
of u Report on Mysore, the Com-
mittee has completed the task assigned
to it

Shri D. C., Sharma: May I know
whether o copy of that Report will
be placed on the Table?

Shri Manubhai Shah: Thr.. Report,
really speaking, is of a mor ‘'echnical
nature and deals with various sites.
If the hon. Member is interegted in
knowing about a particular gite, the
recommendations i.. a broad way or
a summary of them will be made
available to him.

Mr. Speaker: I would make a sug-
gestion. So far as the supply of ferti-
liser is concerned, every State is
interested. Therefore, if possible, it
one or two copies are placed in the
Library, it would help Members.

Shri Manubhal Shah: I would have
no particular objection, but the only
point is that this was a Committee
which was going into the different





